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AUTHORITATIVE ENGLISH TEXT

BILL NO.7 OF 2024

THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
(REGULATORY COMMISSION) AMENDMENT BILL, 2024

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
= (REGULATORY COMMISSION) AMENDMENT BILL, 2024

ARRANGEMENT OF CLAUSES
Clauses:

1. Shorttitle.
2. Amendment of section 13.



STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Private Educational Institutions Regulatory Commission has
been established under section 3 of the Himachal Pradesh Private Educational Institutions
(Regulatory Commission) Act, 2010 for the purpose of providing a regulatory mechanism in
the State and for working as an interface between the State Government and Central Regulatory
Bodies for ensuring appropriate standards of admission. teaching. examination. research and
protection of interest of students in the Private Educational Institutions and for the matter
connected therewith or incidental thereto.

Section 13 of the Act ibid. although provides for submitting a report giving an account
of its activities during the previous year to the State Government for laying the same before
the Legislative Assembly. yet there is no provision to lay the annual report of accounts of the
respective private universities being regulated by it before the Legislative assembly. The
Subordinate Legislative Committee of the Himachal Pradesh Vidhan Sabha has recommended
an amendment to this effect in the relevant provisions of the Act. It is for this purpose that the
proposed draft Bill seeks to amend section 13 of the Himachal Pradesh Private Educational
institutions (Regulatory Commisssion)Act, 2010 to achieve the desired objective.

This Bill seeks to achieve the aforesaid objectives.

) oD

(ROHIT THAKUR)
Minister-in-Charge.

FINANCIAL MEMORANDUM
-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-



THE HIMACHAL PRADESH PRIVATE EDUCATIONAL INSTITUTIONS
(REGULATORY COMMISSION) AMENDMENT BILL, 2024

A
BILL

further to amend the Himachal Pradesh Private Educational Institutions

(Regulatory Commission), 2010(Act No. 15 of 2011).

(ROHIT THAKUR)
Minister-in-charge.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

The.. i 2024



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH PRIVATE
EDUCATIONAL INSTITUTIONS (REGULATORY COMMISSION) ACT, 2010
(ACI'NO. 150f 2011) LIKELY TO BE AFFECTED BY THIS AMENDMENT
BILL.

Section:

Section 13. Annual Report.—( 1) The Commission shall. as soon as, may be, after
the end of each financial year, prepare and submit to the State Government. before such date
and in such form as may be prescribed, a report giving an account of its activities during the
previous year and the State Government. shall cause every suchreport to be laid before the
Legislative Assembly, as soon as may be, after its receipt.

(2) The Commission shall send a copy of the audited annual accounts of the

Commission to the State Government every year. and the State Government shall cause such
accounts to be laid before the Legislative Assembly.
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